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8hri P. C. Borooah: May I !mow if 
any steps were taken ,by the Govern-
ment to counter the activities and tha 
injurious efl'ect of this Chinese tirade 
al/ainst India at home and abroad? 

Shrl M. C. Charla: Action to 
eounterllct was taken at the conter-
ence itselt. As I have pointed out, 
the speech of the Chinese delegate 
Was expunged from the proceedings, 
and the Chairman took strong excep-
~on to what the Chinese delel/ate had 
Hid. 
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8hrl M. C. Cbagla: We had llent 
three representatives, and as I have 
alread" .aid In answer to the ques-
tion, a .protest was made and the pro-
.... t was successful. 
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8hrl M. C. Chagla: Certainly, and 
in this case I am glad to say that our 
delegates not only met it, but met It 
strongly. 
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8hrl Kapur Singh: What w .. tha 
aubstance of the charges which Chin. 
leveHed against India at this inter-
national 8cientific forum? 

8hrl M. C. Charla: Well, the usual 
ones; that we are 8 capitalist country, 
that we have been supported by tha 
United States and the USSR and that 
the aid has strings attached to it. that 
we committed aggression against 
Pakistan, etc. 

Shrt KaPIlI' Singh: How .. sa it rei .. 
vant to the technological problema? 

Shri M. C. Chari.: The" .. ere not 
relevant. 

l'Ieinre of W.rOll at INa 
I'Ih_ .t KaIIpar 
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"11M. I'Ihrl BI8h ...... th Boy: 

I'Ihrt R. S. Tlwuy: 
8hri JL C. ~  

I'Ihrl Bata IIlIIrla: 
I'IhrI GaWwI: 
IShrt NaruImJIa Be44,,: 

Will the Minillter of Dome Man 
be pleaaed to rater to th. repll' Ii"'" 
to Unstarred QuHtion No. INIO an tha 
~t  ~ IM!l and alate: 

(.) the prosr-made In the inTRa-
t\ae.tioDII regari1in1 the two eoDllicn-
ment. of galvanized iron corrugated 
sheets .... hich .. ere booked ex-Cooper 
Ganj to N aroda by. J'orwardial 
Agent of Kanpur; 

(b) whether oneral other wa_ 
loaded with the .me eommodlt,. w_ 
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~t  earlier by the ItaIIUI part,. 
tor similar purpc»"; and 

(c) whether in this connection some 
important matter. have been UD-
earthed which Indicate collusion ot 
the Indian indu3trialist concerned 
with some Chinese and Paltiftanl 
aleneiM? 

The Deputy Miniliter In the Mlnia-
try at Home Affairs (Shri L. N. 
M1shra): (a) The investigations relat-
ing to this case have now been 
entrusted to the Central Bureau at 
Investigation. The records were t .. ken 
over by the Central Bureau of Investi-
gation from the Uttar Pradesh Police 
on 6th October. 1965 and the case is 
still under investigation. 

(b) Apart trom the two consign-
ments which were intercepted on 7th 
July, 1965, the enquiries have now 
shown that on 30 previous occasions, 
G.C. sheets had been sent to Naroda 
by the same party. 

(c) No such evidence has 80 far 
come on record. 

Shri Bish_nath Roy: After the 
.eizure at some ot the arUcles in the 
store or office ot that industrialist, 
may I know if any official or non .. 
official approached the government 
authorities tor slackening the enquiry? 

Shri L. iN. M1shra: No, Sir; no such 
approach was made nor will the gov-
ernment like to slacken on this 
matter. Investigations are going on 
"igorously and we are pursuin, the 
matter. 

Shri Blshwanatb Roy: May I know 
whether some at the articles seized 
show the trade mark ot China or 
Pakistan? 

8hri L. N. M1sbra: Foreign gooda 
were there. I will just read out a. 
this question was raised earlier also. 

A number of boxes containlng 
articles and presents like toy., play-
ing cards, etc. were found from hill 
office; some at them were imported 
ones. These were shown to the 
Superintendent at the central excl .. 

who did not asses. them a. they were 
not in commercial quantities and 
were playing articles available in the 
market. All the boxes in the godown. 
have been examined under the super-
vision of the assistant coIlector of 
central excise, Kanpur and nothing 
incriminating from the point at view 
of central excise department had been 
found. 
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ShrI S. M. Banerjee: I would like 
to know whether it is a fact that any 
of the persons arrested in this con-
nection were granted bail and, if so, 
why ba:ls are ·granted to such people 
while bail is refused to people involv-
ed in political matters? 

Shri L. N. Mbhra: One Mr. Agar-
wal, after remaining in custody for 
about a month, was granted bail by 
the special judge of Kanpur. 
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l\epl'lllq StarrM QllelltiOl1 No. 581 

Mr. Speaker: 8hri Hariah Chandra 
Mathur. 

Shri Barish Chandra Mathur: Sir, 
before I put the question, I would like 
to submit that this is a question which 
can be answered only 'by the Prime 
Minister. 1 had written to you about 
it because it concerns food and 
defence. 1 do not know what the 
Home Minister has got to do with it. 

Mr. Speaker: Then should I post-
pone it and send it to the Prime 
Minister? 

Shrl Barish Chandra Mathur: 1 
think it is better if you postpone it to 
tomorrow and let the Prime Minister 
answer it. 

Mr. Speaker: Yes; it is postponed. 

+ 
·511. !lhrl Yuhpal SIqh: 

8hr\matl MaIm_ Saltaa: 
8hri Ma4ha Llma7e: 
ShrI Bap1: 
Shri Vasadevan Nair: 

Will the Minister of Bome Atraln 
be plea.ed to state: 

(a) the number of States where 
oeparation of Judiciary from Execu-
tive has taken place; and 

(b) when complete oeparation o' 
the Judlci&r7 from the Executive 
I. likely to take place in the whole 
COIlll\r7! 

The Minister of state in the MIIIIa-
trJ of Home Affairs and MInIster of 
Defence Supplies in the MIDIlItry of 
Defence (Shri Bathl): (a) The Judi-
ciary has been completely separated 
from the Executive in Gujarat, Kerala, 
Madras, Maharashtra and Mysore. It 
h.. also been separated over large 
areas of Andhra Pradesh. Bthar, 
Madhya Pradesh, Orissa, PUnjab and 
Uttar Pradesh and in some of the 
Districts of Assam and Rajasthan. 

(b) No target date has been fixed 
by the Central Government. The 
matter is primarily for the Stata 
Governments to consider. 




